
IN THE CENTRAL AD1,MNISTEATIVE ThIBUNAL : lID RPD BENCH 

AT ITI'DERABAD 

R.A.No,, 	Q_  
O.A.No.52/93 	 Date of Order: 14.8.97 

BF.ThEEN; 

The Railway Board, 
rep, by its Chairman, 
Rail Bhavan, New Delhi. 

The General ?anaoer, 
..C.11, 1y., Secunderabad. 

The Divisional Railway Manager, 
S.C.Rly,, Guntakal, 
/cantapur Dist. 

The r. Divl. ?chanica1 Erineer(Ioco), 
S.C.Rly., Guntakal, Anantapur Dist. 	 licants/ Resrondents, 

AND 

P.R.Padmanabhan 	 cesondent/Apnljcant, 

Counsel for the Applicants 	 •, Nr.N.R.Devraj - - 

Counsel for the Restondents 	 .. Mr.P.Krishna Reddy 

COjAi: 

HON'BLE 1tI R,RANcjjRAJq 	MEI43ER  

HON'JE SHFI 3.S. JAI pAAj€d-gt,$t ; rt:t (nub.) 

ORD ER 

X Oral order as per Hon'ble Shri R.Rararajan, 

Heard Mr.N.R.Devraj, learned cnnsel for 

in the R.A. and Smt•  Sarada for &,P.Krishna R 

counsel for the resçondents in the R.A. 

2. 	This RA is filed Statirç that the orde 

Review Petition is not available as the files 

applicants 

y, learned 

passed in the 

Which the 

revision petition of the applicant was disposed of could not be 



01  

traced in the of fice of the respondents. Her-ce the RA is filed 

for reviewing the order in the Oh, It is also stated in the Rh 
frLJL_ 

that the copy of the P4Lis available but the copy of the disposal 

is not traceable. Hence the learned Wansel for the applicant - 
in the EtA now submits that the reviev7Awill now be discosed of by 

the General Manager on duty on bate and the applicant,if so 

desires,  nay challenge that order passed now in the revision 

petition. 

The learned counsel for the applicant submits that She 

has no objection for the above but she requests anadditional 

- 	- review Detition ta b€- fII 	now so that the review, can be cor:siderea 

comprehensively considering all the points. 

In view of the aDove the following direction is given:- 

The applicant if so advised is permitted to file a 

comprehensive review petition in &dition to the review petition 

already submitted. However along with his copy of the creview 

petition,  his original petition shoulO also be enclosed while 

forwarding review petition to the present General Manager. If 

sih a comprehensive review petition is xeceived wIthin one month 

from the date of receipt of a coiy of this order the Sane should 

be disrosed of within two nonths from the date of receipt of 

revision petition. The applicant is at liberty to challenge 

the orders to be passed on the comprehensive review petition 

in accordance With the law as directed in O.A. 	judgement 

Ø_-which was passed on 7.2.97. 	- 

"2 5.- 	The R.A. is disposed of as above. No costs. 

CEJU mD TO flE T8V* CGP! 
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Th THE CENTRAL fl)ML4ICThATIVE ThIBUNAL : HYDERAB?D BENCH 

AT HYDE}J4EAD 

a.aii22_f2 ir1' 
O.A.No.52/93 	 Date or Order: 14.8.97 

BETWEEN: 

J 

The Railway Board, 
rep. by its Chairman, 
Rail Bhavan, New Delhi. 

The General Vanager, 
.C.R1y., Secunderabad. 

The Divisional Railway Manager, 
S.C.Rly., Guntakal, 
?1nantaour Dist. 

The r. Divl. tchanica1 Erxgineer(Loco), 
S.C.Rly., Guntakal, Anantapur Dist. 

AND 

P.R.Padmanabhan 

ApD1iCafltS/ Resçondents. 

EesJDndent/AppliCant. 

Counsel for the Applicants 	 .. 1'1r.N.R.DevraJ 

Counsel for the Resndents 	 Mr.P.Rrishna Reddy 

COsAM: 

HON'BLE 6HRI R.RAi'kALAJ 	: ME1Y13ER (iamt.) 

HON'BJ 3I 3.. JAI pAhAIEsaAR ; MENBER 

A Oral order as ner i-lon'ble Shri R.Rararajan, eflter (i-mn.) A 

Heard Mr.N.R.Devraj, learned cunsel for the applicants 

in the R.A. and Smt Sarada for MrP.Kxishna R4ddy,  learned 

counsel for the resndents in the R.A. 

2. 	This PtA is filed Stating that the orderb passed in the 

Review. Petition IS not available as the files in which the 

revision petition of the applicant was disposed of could not be 

H 



CO- 

traced in the office of the respondents. Herce the EtA is filed 

for reviewing the order in the GA. It is also stated in the RA 
frtL- 

that the copy of the U& is available but the copy of the disposal 

is not traceable. Hence the learned aunsel for the applicant 	- 
P 	 - 

in the EtA now submits that the revi&.jwill now be dissed of by 

the General Manager on duty on date and the applicant,if so 

desires, nay challenge that order passed now in the revision 

petition. 

The learned counsel for the applicant submits that She - 
has no objection for the above but she requests anjpdoitional 

- 	 S 	 - 

r&view petition to be- -filed now so that the revie\-', can be con sidered 

comprehensively considering all the points. 

In view of the aoove the following direction is given:- 

The applicant if so advised is nermitted to file a 

conpreherisive review petition in &dition to the review petition 

already Submitted. However along with his copy of the creview 

petition his original petition shoul6 also be enclosed,while 

forwarding review petition to the present General Manager. If 

sh a comorehensive review petition is received within one month 

from the date of receipt of a copy of this order the sane should 

be discosed of within two nonths from the date of receiot of 

revision petition. The applicant is at liberty to challenge 

the orders to be passed on the comprehensive review petition 

in accordance With the law as directed in O.A. 	judgement 

a-which was passed on 7.2.97. 

'7 5, 	The R.A. is disposed of as above. No costs, 
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fl' THE CENTRAL MTh4IThATIVE ThIBUNAL : HYDERAB?D BENCH 

AT ITLDE1,10AD 

R.A.No. 

O.A.No.52/93 	 Date of Orders 14.8.97 
J 

BETWEEN: 

The Railway Board, 
rep. by its Chairman, 
Rail Bhavan, New Delhi. 

The General knager, 
-.C.Rly.. Secunderabad. 

The Divisional Railway Manager, 
S.C.Rly., Guntakal, 
&iaritaour fist. 

The r. Dlvi. t'chanical Erineer(1cco), 
S.C.Rly., Guntakai, inantapur fist. 

ANU 

P.R.Padmanabhan 

Counsel for the Applicants 

Counsel for the Re5indents 

.. 	ppl±ants/ Resndents. 

.. esondent/Applicant. 

.. Mr.N.h.Devraj 

.. Mr.P.Krishna Reddy 

CUA; 

HON'BLE 1I R.RN5A1-AJ? : MEI4BER (iDn.) 

HON'BJE SHRI 3.. JAI PMAIIESWM?. : NEBER (JWL.) 

ORDER 

X Oral order as Der Hon'ble Shri R.Ranjarajan, er (?dmn.) X 

Heard Mr.N.R.fevraj, learned cunsel for e apolicants 

in the R.A. and Smt•  3arada for Mr.P.Krishna Reddy, learned 

counsel for the resndents in the U.A. 

2. 	This RA is filed stating that the orders passed in the 

Review Petition is not available as the f lies in which the 

revision petition of the applicant was disposed of could not be 



CO- 
r 

traced in the office of the respondents. Herce the Rh is filed 

for reviewing the order in the OA•  It is also stated in the Rh 

	

ftt2 	J 
that the copy of the ii4 Lis available but the copy of the disposal 

is not traceable. Hence the leaned aansel for the applicant 
7 	 - 

in the Rh now stthmits that the revialAwill now be disrosed of by 

the General Manager on duty on cate and the applicant,if so 

desires, may challenge that order passed now in the revision 

petition. 

The learned counsel for the applicant submits that she - 
has no objection for the above but she recuests ankadditional - 
review petition to be- -flitS now so that the review can be considered 

A. 

comorehensively considering all the points. 

In view of the aoove the following direction is given:- 

The applicant if so advised is permitted to file a 

conpreherisive review petition in addition to the review petition 

already submitted. However along with his copy of the Lreview 

petition, his original petition shoul6 also be enclosed,while 

forwarding review petition to the present General Manager. If 

such a correhensive review petition is received within one month 

from the date of receipt of a coy of this order the same should 

be dispsed of within two rtonths from the date of receipt of 

revision petition. The applicant is at liberty to challenge 

the orders to be passed on the comprehensive review petition 

in accordance with the law as directed in O.A 	judgement 

a_-which was passed on 7.2.97. 

/7 5. 	The R.A. is disposed of as above. No costs. 
1/ 	-.-- 	 - 
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IN THE CENTRAL AD MIND.ThATIVE ThIBUNAL : ITLDER?a?D BENCH 

AT FWDERABAD 

R.A.No. 12 in77- 
0 • A. No • 52/93 
	

Datejof Order: 14.8.97 

BETWEEN: 

1, The Railway Board, 
rep, by its Chairman, 
Rail Bhavan, New Delhi. 

The General Inager, 
.C.Riy.. Secunderabad. 

The Divisional Railway 1!anager, 
S.C.Rly., Guntakal, 
kantaour Dist. 

The or. Dlvi. ?'chanical Erineer(Loco), 
S.C.Rly,, Guntaal, Anantapur Dist. 	,• ApDlicants/ Resçondents, 

AND 

P.R .Padmanabhan 	 .. Resrondent/Apnlicant. 

Counsel for the Applicants 	 Mr,N,R.Devraj - 

Counsel for the Resndents 	 •, Nr.P.Krishna Reddy 

CQ1AM: 

HON'BLE i-1RI R.RANGARAJJ,N : MELL43ER (ADfl') 

HON'BJE SHFI 3.4. JAJ PAAf'EjthR : NE;-SER (JWL.) 

ORDER 	I  

X Oral order as oer Hon'ble Shri R.Rangarajan, Menter (?dmn.) X 

Heard Mr.N.R.Devraj, learned cunsel fo the applicants 

in the R.A and Smt. Sarada for Nr,,P.Xrishna Reddy, learned 

counsel for the resgindents in the R.A. 

2. 	This RA is filed statirç that the ordes passed in the 

Review Petition is not available as the files in which the 

revision petition of the applicant was dispos d of could not be 

..2 



01  
r 

traced in the office of the respondents. Hence, the Rh is filed 

for reviewing the order in the QA It is also stated in the K/t 
m%L 

that the copy of the iita 	available but the copy of the dissal 

is not traceable. Hence the learned athlsel for the applicant ' 	- 
in the Rh now submits that the reviazwill now be dissed of by 

the General Manager on duty on 2ate and the apolicant,if so 

desires, may challenge that order passed now in the revision 

petition. 

The learned counsel for the applicant submits that she - 
has no objection for the above but she requests ankadditiona]: 

- 	a14hcn, - 
review petition to be- fi1 now so that the review, can be considered 

I- 

connrehensively considering all the points. 

In view of the aoove the following direction is given:-

The applicant if so advised is permitted to file a 

conçrehensive review petition in addition to the review petition 

already submitted. However along with his copy of the creview 

petition, his original petition should also be enclosed1 while 

forwarding review petition to the present General Manager. If 

stch a coixorehensive review petition is xeceived within one month 

from the date of receipt of a copy of this order the sarma Should 

be dispsed of within two nonths from the date of receipt of 

revision petition. The applicant is at liberty to challenge 

the orders to be passed on the comprehensive review petition 

in accordance With the law as directed in O.k. 	judgement 

afich was passed on 7.2.97. 

t75. 	The R.A. is disposed of as above. No costs. 
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IN THE CENTRAL 1DMINIThATIVE WIBUNAL IffDERIiS?i) BENCH 

AT TLDERA8AD 

ESP. 
0 • A • No • 52/93 

BETWEEN; 

The Railway Board, 
rep, by its Chairman, 
Rail Bhavan, New Delhi. 

Date of Order: 14.8.97 

The General 1'anager, 
.C.Rly., Secunderabad. 

3, The Divisional Railway Manager, 
S .C.Riy., Guntakal, 
Pjanaour Dist. 

4. The bE, Dlvi, tchanical Erineer(Icco), 
b.C.hly,, Gunta.:al, Anantapur fist. 

AND 

P.R.Padmanabhan 

S. Applicants/ Resrondents. 

.• Respondent/Applicant. 

Counsel for the Apiicafls 	
.5 Nr.U.R.Devraj 

Counsel for the Resr.ondents 	 .. Ft.P.Krishna Reddy 

COsAi4: 

H0N'BLE kctI R.RANG?dXAJJ 	MEM3ER (ADI9'J,) 

HON'BS $HRI 3.S. JAI PARAPESftthR ; MEI'BER (Jwu.) 

ORDER 

X Oral order as ocr Hon'ble Shri R.Rarrjarajan, Menter (?dmn.) X 

Heard Mr.N..Devraj, learned cunsel for the applicants 

in the R.A.and Smt5  Sarada for Nr.P.Krishna Reddy, learned 

counsel for the resçondents in the R.A. 

2, 	This RA is filed stating that the orders passed in the 

Review Petition is not available as the files in which the 

revision petition of the applicant was disposed of could not be 




